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STATEMENT RE: ALLEGED MANHAND-
ING OF MEMBER BY WILLINGDON
HOSPITAL STAFF

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANRAR
DIKSHIT) : Mr. Speaker, Sir, a young boy
was involved in a car accident this morning
in the North Avenue. He was taken to the
Casualty Department of the Willingdon Hos-
pital. The boy’s uncle, an hon. Member of
this House, was informed that the boy was
not given adequate treatment. Therefore, the
hon. Member himself went to the Hospital
along with the boy. He wanted to go inside
the Casualty Department but an official on
duty at the gate stopped his entry. He was
not permitted entry even after the Member
had disclosed his identity. When the hon.
Member insisted on going inside and meet
the doctor, the Member is alleged to have
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been manhandled. It is also alleged that the
doctor on duty misbehaved with the Member
of Parliament.

When this matter came to our notice this
forenoon, Shri Chattopadhyaya, the Minister
of State, himself proceeded to the Hospital to
ascertain the facts. On reaching the Hospital,
he found that a section of the employees had
abstained from attending to their duties and
gave him a different version.

We have directed the District Magistrate,
Delhi, to hold an inquiry to ascertain all the
facts and to furnish a report indicating preci-
sely the persons responsible for the alleged
misbehaviour.

I would like to assure the House that
Government takes serious notice of such
misbehaviour and, on the basis of the report
of the District Magistrate, necessary and
appropriate action will be initiated.

The police have already registered a crimi-
nal case in this connection and investigations
are in progress.

I am deeply distressed over it and I since-
rely regret this unfortunate incident. I would
like to mention "in this connection that we
propose to look into the working of the
Casualty Department of the Hospital with a
view to effecting such improvements as will
be necessary.

SHRI D. N. TIWARY (Gopalganj) :
The doctor who is alleged to have misbehaved
should be transferred at once from the Hospi-
tal so that he may net influence witnesses
there. The man who misbehaved should also
be transferred. If you are not going to sus-
pend him, at least, he must be transferred
immediately and removed from the scene.
( Interruptions)
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SHRI AMRIT NAHATA (Barmer) lhe
Mimster says that an enquiry will be made
by a Dastrict Magistrate  Before the District
Magutrate, there would be one Member of
Parllament He ione was there, and the
doctors and other staff members of the Hosw
pital have madc out a case

SHRI UMA SHANKAR DIKSHIT . Sir,
on a pont of nformation, he was not alone
He weat with a number of other persons Hr
was not alone Sir This 18 not a correct state-
ment There was a Police Officer at a later
stage, but, when he wonted to enter, there
were four or five other people with hum,
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SHRI ¢ M STEPHFN  (Muvattu-
puzha) I want to make a submission, Sir

SHRI SAMAR GUH\ (Conta)
permtttcd me Sir.

You

MR OSPLAKER Now we resume the
debatc on the Imnance Bl Shri Ram Sckhoar
Pr 1ad Singh

SHRI SAMAR GUUA
to comphcate the 1ssue

SHRI KARTIKN ORAON (I ohardaga)
L he doctor should be first susprndcd and then
only the cnquiry should be held

Hoaw AT : AT ATGHRY qATE QT
& fr o9& oy w9 ey

SHRI SAMAR GUHA  Please allow me
three minutes only. In the morning as the
custodian of the honowm and privilege of the
members of thus House, you nghtly pointed
out that 1f even elected Members of Parlu-
ment are treated this way, what will happen
to the comimon people

Feqq wgen  ww feqid s aa
IAF 1% A |

I do not want

SHRI SAMAR GUHA I am not happy
when the honour of a member of the House
18 insulted and as it has been stated, prima
Jace he was man-handled. As  you haw
nghtly ponted out, I do not want the honour
of any ndiidual level—the honour of the
Class IV employecs 1s not lcss than the honow
of the Mumbers of Parhament—1 consder at
an mdividual Jevel the honour of any wndivi-
dual, between two indvidusly, 1s equal As
even in the mormuag, 1t has been nghtly
pomted dut by you, the member is the elec-
ted sepresentative of the pedple that means
when he §s insulted, the bonoue dof the peaple
1 wsulted. Therefore, T would submit to you
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that it 18 not proper that such an inquiry
should be entrusted to a District magistrate,
I request you, as I said in the morning, that
you yoursell constitute an enquiry committee
to go into matter and bring out all the facts
and submit it to the house.
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Trfew )

SHRI R.D. BHANDARE (Bombay

Central) ¢ Mr. Spesker, Sir, may I makea
submission ?

MR. SPEAKER : Not mow. I am not
allowing sety tmare discussion on it.
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SHRI R.D. BIIANDARE : I am not going
out of the way, I am not going out of therules,
Since the fact has been that there would be
a magisterial inquiry, it means, some prima
Jacie easc (An hon. Member : alleged). .has
come tv the notice of the Government. In
that event, for impartial inquiry the doctor
must be suspended. It is a judicial concept.
It is a norm. To meet the ends of justice he
must be suspended. It is my prayer

SHRI C. M. STEPHEN : Mr. Speaker,
Sir, may I seck your indulgence to make a
submission on this ?

MR. SPEAKER : May I request you
kindly 1o sit down ?

SHRI C.M STEPHEN : There 13 a
question of principle nvelved 1n this which
I want to submit to you and tothe llouse,
You may take any decision But according to
e, therc is a question of fundamental prin-
wple which 1s wvolved here.

MR. SPEAKLR : We are not taking any
decision  We have heard the statement, After-
wards we will see

SHRIC, M STEPHEN: No, let me
make my submussion, because, I feel, a matter
of conscirnce, a matter of principle, 15 invol-
ved n this. There are two aspects of the
question,

MR SPEAKER : Please take your scat.

I will give you opportunity later on, not
uow.

SHRI C. M. STEPHEN : You may kindly
hear me because there is a question of prin-
ciple that is involved hete. A Member of
Parliament went to the hospital in the assis-
tance of another person. It is an accident
that he was his nephew. When he want, he
mwet with a certain expericnce. He made a
complaint to the Government, He comes to
the floor of this House and at the Bar of this
House and he makes certain statements with
all sense of responsibility, as an clected Mem-
ber of the Sovereign Parliament of India.
The question 1s whether the statement made
by him is acceptable as a prima facie correct
statement or not. Now, what happens is this.
He is put in the doik along with some other
people. Nothing is being done. It would
have been far better for him if he did not
make a statement before thiy Parliament, Be-
cause, as things are, he stands completely
discharged. The question is whether when a
Member of Parliament make & satement with
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[Shri C M. Stephen]

all sense of responsibility you can aceept his
statement as a prima fauie correct statement or
not. If you acecept the position that he is
making a pruna facie statement, then, what is
the action to be taken ?

MR. SPEAKER : I 1eally wonder why
you are saying this. You arc a lawyer. Why
are you talking like that ¢ If you were not a
lawyer, 1 could have understood. Buing a
lawyer, you know the legal consequences.
Contempt daes not matter hete when  inv~ati-
gation is already going on.

AN HON, MEMBER : Twon lawyers do
not agree,

SHRI C M STEPHLN : My pomnt 18
the investigation has started after the state-
ment was made here. Parhlament was scized
of the matter.

MR. SPEAKER : It iv an important
matter. It should not be lost in emotion.

SHRI1 C. M. STEPHEN : It is a questinn
of breach of privilege of the House.

MR SPEAKER : I have no notice of
privilege. ‘I'his matter should not be lost in
emotion,

SHRI (. M STEPHEN : I amn not talk-
ing in emotion ; I am argung my casc.

MR. SPEAKER : You arc not arguing
before a court.

SHRI C M. SI'EPHEN : 1t is a question
of privilege of the House. It is a question of
contempt of the House. The Member sub-
mutted a statement at 11 O’ cluck. We are
scized of this mattes. [he wvestigation
started after the statement was made here.

MR. SPEAKER : What are you doing ?
Kindly sit down.

SHRI C. M. STEPHEN : Kindly hear mc.
1 started : let me complete my point. 1 am
only stating onc point.

The first point is that now that there is a
prima face case, it must be expected (hat
pending inquiry, the man concerned has got
to be proceeded against and suspended.

The second point concerns Government
and you, Sir. A Member of Parliament, as a
Member of Parliament, in exercise of his
patliamentary functions to inquire into an
allegation, goes to & public institution and he
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is assaulted after be has been identified as a
Member of Parliament, I submit that this is
breach of privilege of a Member of this
llousec and a contempt of this House, You
have got to be seized of this matter und pro-
ceedings against the person concerned should
be started accordingly

SIIRI D. D. DESAl (Kaira) : We are
humble servants of the peaple. The benefit
of natural justice should be available to everv
citizen of India. We cannot be the complai-
nant and also the judge. So, we should have
the matter investigated and we should have
the full benefit of the investigation report.

MR, SPEAKER : Now, Shri Ramshekhar
Prasad Singh. He will take part now n the
debate on the Finance Bill.

SHRY KARTIK ORAON: I would like
to make one submission  In the morning you
told the House that the Mewnber was there in
the hospital. But after one  minute, he was
here  How could he come here ¢

Secondly, 1t is nota question of 2 Member
of Parliament only ; it is not a question of the
Doctor only ; but it 15 a case hetween a citizen
and anothrr citizen. For matters like thy, the
person  should have been behind the bars,
because 1t was an assault, and it was  an
attempted murder, but we arc still thinking
what to do. This is very clear.

MR. SPEAKLR :
down ?

SHRI KARTIK ORAON : A pailiemen-
tary committee should go into the matter, not
a district magstrate,

MR. SPEAKER : Shri Ramsekhar Prasad
Singh. I have called bim already.

SOME HON. MEMBERS : No, no

May I ask you to sit

ot wwe qaw fag (wawr) O
A @ v Faw srad ¥ AT
g g1 N QR oArew K e g
ag s@arr ar fgRe dte #A A7
oy gfeves ww ' @ vaw WA A
gfafsar @y 7 forw sl ¥ drer w9F
sfy xam gt avd o wff fear T
fis greY wefe foy oy 1 ... (vAweT)
st & o & Frg, Al awaroet
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SHRI VASANT SATHE (Akola): In the

————
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interest of all and so that justice may be done
even to the persons concerned, 1t s an clemen-
tary prinuple of natural justice as well as of
law, as you are well awarc, that when there is
a proma facee casc against a person, he  should
not be at the post where he would be able to
influence the judic1al process  [herefore, 1t
would, I repeat, be tn the interest of all 1f
the Mimister agrees to have the guilty person,
against whom theie 182 prima facie case, suspene-
ded pending 1inquary.

Anothu thing Ihe inquiry should be a
judiaal one In circumstances where the
honour of the Members of Parhament, in fact,
the entnne Parliament, 13  involved—otherwise,
tomorrow as my hon f{riend pointed out, we
will he held up to nidicule before  the whole
country , the entire House, as 1t were, would
be held up to ndicule—if we want to safes
guard 1t, let us have a judiaal inquiry and
oot a magisterial mquary

MR OSPEAKLR Order, uider 1 have
alre idy called the next speaker on the Finance
Bill It 1s only « {tw minutes kft to b PM.
I therefore adjourn the House o meet again
at 11 A\ M tomorrow

17 57 brs.

The Lok Sabha then adyourned il Eleven of the
Clock on Wednesday, My 17, 1972/
Vawsakha 27, 1894 (Saka)
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